
ACT No. XXVII OF 1867, 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

( Received the assekt of the Governor General on the 22nd ~ w c h  ,1867.) 

WHEREAS it is expedient to enable Deputy Commissioners in the Central 
Provinces, the Panjiib, Oudh and the J h h s i  Division to 

Preamble. 
direct the business in the Courts subordinate 'to them, 

respectively, to be distributed among such Courts in such way as the said 
Deputy Commissioners shall respectively think fit; It is hereby enacted as 

sinnplij$irYg the procedwe of the Courts of Civil Judicature 

cature in the Central Provhces), Act NQ. XIX of 1865 (to 
de$w the j&diction of the Cowts of Jzcdicatwe of the Pmj'cib m d  its &pew 
demcies), or Act No. XVIII  of1867 00 defne the jurisdiction of the Courts of 
'Civil Judicatwe in  the Jiibasi Diuis.w~), every Deputy Comqrissioner in Oudh, 
the Central Provinces, the Pa~jAb and its dependencies and the JhAnsi Division, 
may direct the business &I the Courts subordinate to him, whether o r  not 

3. This Act shall in the Central Provinces be read with and taken 

Thie Act to  be read as part of the said Act NO. XIV of 1865 ; in the Panj&b 
w i t . h A ~ t ~  Nos. XIV and its dependencies, as part of the said Act No. XIX of 
and XIX of 1865 and 
XVIII OF 1867. 1865, and in the Jhhnsi Division, as part of the said Act 

No. X.VIII of 1867. 


